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e 3T AIETT Fe Tl HATAT
(AT @Ter T 3T /I JATFereha)

st
T2 fewett, 18 Sf7a<r, 2017

W, . 1-59/THTHTHTRIE/2009.—@Te qIEAT X 9 (@1 TcATea™) fafaaw, 2015 @rer qeear
T AT st 2006 (2006 FT 34) Fit & 92 #t ITYTT (1) g FFTAteT wiaua At F1 yrew
AT &, 1. ¥, 1-59/THTHUATATE/2009 AT 22 #ier, 2015 FT AT % TSI, SFETLTI, A1 11,
g 4 # v FFar = o, 39 9% 39 a3 srteat |, S sea yarfaa g i areEr g, S
ATERHAT F TSI T TAAT FTAAT HT 34 g Al T & 718 oot ¥ srater % faw swe i g
e T e

S TS it It Sar 1 29 7L, 2015 T IqAsY FAT &F TS A

Y I wTeT fAfHawt F d@ag § SEar § 9T el ST A 97 AT @ qeeT ST 9w
ez g e e o T 2

qq:, AT WIEATT G GLAT ST AT TTIEFRI0T, @I TRAT T AT ATAIH, 2006 (2006 FT 34)
#T eTT 28 FT ITLUTT (4) F AT TS 9T 92 ¥ ITLTT (2) F e (T) FT V& Ihdl T TN Fd gT
et frfaas swmar &, st -
T G AR w4 (@ garean) v, 2017

e 1
NICIR

1. d@ferg AW iR WRW.—(1) I A #71 §fem 9 " e i AeE (9T
JeaTEaT aiwaT) fAfeaw, 2017 2

335 G1/2017 (1)
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(2) T TSI | IAH SATAH THTIH T TG FT TIT B |
2. gReTaTd.—(1) = fafaat § sta a6 o g2t & sty sufera T 2,
(F) "srefEw” & @rer qEaT o wmE wfafaEm, 2006 (2006 T 34) AR

(@) == fafRet &y % fory “erer sfEen” % siaia et sweRr, e, B, smara
i At 7 siaafoa e g ;

(1) "G TATEA" § @ T | T T % TS & @rer w6, S sad SwHiharst &
Fof § @ oft 8, ge AT Frears af e g

() "GTE TATEATT ST T F TERATU Sl Saerd TS 8, ST et | fea I=es &
e TRET THEIT % 3T g TY @1 @l | G ST Gre ARl 1 [A:ITed F3 & forT g ;

(F) “SaTEaT™ & A0 @ ¥ Gr 3TE #7 AT dte a1 a9 71 F7 w@ear afia g,
T[T AT HH ST F @I TR AT @I AT SAIFT AT @I FIET TATAh FIET Arereae a1
I qEeT 90 U =i A7 AT 6 STATITAAT F AT S hrd AT T4 E

(F) "TATEAT AT H AT FIAUTAF ATEHTL, TILAT QT LT 3 ATAF ATIAFTT I7
T AT o (ST 6 G FALEAT AL AT @I FLATL TATF G FIAATeAh ATAHRTL, AT T @Te
AT 3T {IFF TTEHRIOT ST TT (T9AT) F HaTSd Ty qRear Arad (ArgFdl) F gaa1 & e
TATEAT & A @rer o o & Sy 8 ey e 2

(&) “FgEmfEar & T @rer a5 F IHEG IcaTed, THER S fAaeer & At st
HTLAT & THE FAAT BT AT FIT T TIAT AT 2 ;

() "ereferg @ 7 stafaas #i gy 3 it ITART (1) F @ (FF) F AT qTATNT =T
AAIT |
(2) o177 9= Y AfeatFaat s =08 SR G @ § g ot 987 8 s S srfafeam,

=T 71 39 &I 99T U ARt § ot g #7 a5t oA g ST SHer wwer: sAtetaas, et v
EIRREIE A

AEATA-2

LR
3. G VAT WIHAT & Seeq.—(1) ATAHTH F¥ a7 28 F SATHATT @I F@AT % THT THAT T AT
& AT @I F 2T T o= FIA7
(2) HETET STHATFATAT 37T TTEHI Tl LAAT o6 THTL HT ALTT FHIAT ; 3T
(3) SreATEATT T =TT it AT, AT e AT [ TEHEHT HT AT AT HLAT |

HEA-3
@

4, QT TATEATH THAT FT ThIq.—I A=W 39 @rer a1 @rer 3aarat & a0 26, f5eg Jowgee st
AT T AT 8 /AT STET @ ITTEeRr g7 a99-a97 1 fafafase & s

TCEHT—UET G U S q¢ 39 STFNT | HaTaa “Fareed & folT griaa” HIAT Saradl & SATs19F
FUI STUTENT &, Tl Rl STATEATT JISTAT & 9T o ®F | q& q JIerd QT Al THEAT ST S GF 3vg
R warear % forg sefem e g 7 sEerha T s
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FEATT 4
CIERRIESIE BT DI

5. QTer YATEAT IThAT T ST FXAT.—(1) TAF G FRATT TATAT @I TATEATT ThAT FT STTaT
T, e ST TeATEa T 6 S0 THRAT, 799 TATEa YaIE $fT SIqadt #1ears g qrieh ScarearT $if
TATFTAAT T FiAe=T T ST | T T [ ied Hf (et AT S a9 |

(2) AT FIEATX TATAF ATAHIT FT 9T 28 F AqET AT AT Fl T FA & o0
TATEATT TTHAT T AT FIT |

(3) TET FAUTAT STTAFTI, AIEATT G GLEAT 37T HIAF TTIHTOT T T[T AT T T[T HT @I
AT ATFT AT I @I FILATE TATAT Tl TATEATT TERAT &l ATH FIA T (AR T HT |

(4) Tt seareaTa aiera s et qorend & @rer AT =T o T e a7 st ®
gformy F =7 # oft s B S wR afe g #ET = 97 qaeia w2ar g T i
AELTFHAT & | AT TR TATAF F (ARG FT THqL T & Al 29T | fOUwraashar a1 TFT 47

FTHITAR ATEHTL, AT QT GLEAT S AT ATTAFHT IT GT AT SFT T AT T ST AT T41
T AT HT, ST o6 TATEATT T AELTHRAT FT AT FIA o6 (T HgH ISTUI T AT @I HILATT
TAT T TeATEATT o foroer & sreaer 9, S foF UHr sqaelt 31T sirag g |

(5) HIUT @I H@AT H FHT G FRAT TATAHT T @I TATEAT F HATd AT I FrATead
FY HT ICALETAA T | THT A H ST T U G HIE TATAF 37 ATATIH AT I qaefiea a0
o Rt ar ARt § 7o Suetea wrars F o el g

(6) ST FIE W FLATT TATAT [T HTAATAS ATAFTL, ATTATT QT FLAT 3T T ITIAFHZT T
TS AT HA TSTGT F G GRAAT AIFT F1T Mald TATEA H FId & THT FT adl g a7 ST A
FTHITAR SATEIHRTL, AILATT QT AT ST AT AT AT TS T T ST F GTT LT ST
ITE g Team™ 3 % 9ATq F1E0 g T3 TATEaTT &l TTAT i & (o7 Stfafeead U &l Araea=har g
T g ATLUTRT F2dT & 3 TS TATEATT SITATAT 2 T 38 I g Feams 7 &7 Feor 8 FF @rery faw
TATAT FIT ST @ &7 (A i S § a1 qeF w1 ATaHTe, A are T 7 719
TTTEFTIT AT T AT HH ST 6 G AT A 59 A=z, e a1 qeei= a=g wu fafqewt
T T FATS FHOT ST T FRATE TATAF UHT FEATS 6 (70 AT T |

(7) SmATAT @T=r & YeATEdTT i, T 3T @ Wity #7 fovet F e 97 A uE

TTERTIRAT & OIS q=AT F e U2 AT Jfe Fafaa ATy it =41 § o9 UET oar , ar off s
ERIS e

(8) @I TATEAT o ATLH FTd H & FHATTA ATAHTL, ATLATT G HTEAT AT ATAH TTTAFL0 AT
T[T AT T ST & @I AT ALAFT G HaTerd @I FILATT TATAT 6 [96g AT aH % o7efi srofera
Y sie farffamas wréars & o st yafa 48t g |
6. GTer TATEATH TUTAT T TATAT.—(1) G FILATE TATAT @ ST SATHera | HT TLeAor e, e
ATIFARatst ST ATghl & ATH T IqT, G HiT THFA, FT FA 60 qEE, TG fi qEE, de 6T, 39
Fe, I &7 T, FiT 9w, FfEEir f aEr, e f I s aEE § 99 SUTRT q4icdd gqHe §
T TH ATHerEl T UF a9 0 T8 AT START SHa IT €T 6 are, ST AW 2T, % o7 a¥10 T@ |
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(2) SrhrgTett TUAT At FT |, ST @rr qreT Afagwt F o7 e § @ AN gatcdw qrooT
T Y &l T g, FAT=wiar & srqfd i ara I7 979 F T a9 & HAraied & (o7 e T o |

(3) @M FEATR TATAF AqgaAr 1 F A AT g=ar #1 qafea wfewey #1 @a &g e
ST § T 19 o9 & =g 5 | 99 T&qq HT o UAT @1 &7 349 SfHaw i & Suaei & aqarn
TATEATH FEAT AUTAT & ST qg TATEATH FTF I, THT FHAT AqTa+T (FATAAT) FT GHATL F ATAqH qTeAL,
S sfavia e, -9 3T wfie Tiee €, ¥ WTETH | WO | T AT §F TSAGT HT @ AT AIFT T
FTHITAR ATAHTL, ATLAT GTT AT ST AT TTTFTOT T THT =T T TTeq 6 A =5 Sfrae gi=a
T |

(4) A= FTEAITAS ATTFEN, AAT G GLEAT ST ATHH TLHTT AT 5T T AT & G

AT AT & Tl STHReN &1 Ao 0 foAT @1 Fa T=meas Sarea™ & efia arer & foawr #iv
T T AT T AT SHh ICATET Al U T qAT1eh T 9T AT ST qeh o STHIFAT il GLEAT Hl @Al
H T STAT U 37T a8 Foel AT & T T & TATTT @Ter & S{Ta| STHET & [oed J=1, B, $-34d,
HAT AT I GATST F HUG HAT, AAARATS ST 7T I T (ashdT AT SATITL JIH Fl AT~
FAM ST A a7 STUTrd ScaTE sS40 T ATAad AT & A1 TgaTd HA S|d @id 8919 $liT
TATEAT [ AT FATAT ST T |

7. SATEAT ArSHT.—(1) ATATw F o1t @rer & AfHwir a1 srara a7 o4 G | e a9t g
FAT TATART % TTE AT TATEATT AT SRIT ST G e [ahdT § @ TATEA Jo T 7@ il
TUEAT T TF Aol T S TF I @I [ATAHT07 AT AATT AT AT AT L § A 997 gU A 3

T @ HAT HFeT STH LEI, Hedd AT SHIAT SATSed § @I FAT H ad qoh TATeard AT 8 ge
BT STF O F Tehrsha (AT 37 faaqeor qeas % a7 g Ar3edie °re Fa 7 947 78 &l |

(2) @Tr HAT FFeT | QT Fed? fahar oY @rer Fean, e Iearear arsEr it 06T T8 8 o
TeATEAT [T 0 T2( &7 A0 FoRT T geT & Y 39 ATHATqr, samaswat ar o fEehar &1 ar g &2 & T
Y srfaTd =7 | 78 R #4 fF qoarear & A= @ 7 o7 @rat § 99 % 99F @1 A0 H7
IHAT TZATH ol T T qTF o IHEHT TATEATT TSAT 6 T ITSTET TN % AqAN e qol #:7
ERIESIGIEA

(3) T FLETE TATAF ANEIF g, ST arer e g qa9q7-a97 < f&3ef=a o o) %
AT ST @I GLEAT T TUTAT o6 U T o6 & H Feqd TATEdTT FoT fa=d HeT |

(4) FTEatae TATEaT™ 30 S F T9T 9T FILATE TAE G TATET Fdead= o1 F 310
T T FIATTAT ATHL, ATLAT G AT ST T TTH0T AT T AT HF AT 5§ G qem
AT, @ FRAT TIAEAT T AT H A, TATEAT T TTAL0T 2, ST FHT HATSTT FT ST TATEAT 6
T B AT RATE F4T |

(5) | FRAT TATAF [A=d TATEATT AT % ATHIT TATEATT TOHAT & THATET HAadT
o= F:470 |
8. TATEATT HATC.—(1) T TATEAT AT Fle ATAT G FHIAT TATAT [ AT FGAT H @I FATL
THATA (TATART) Tl G T |

(2) TH YATEATE HT AT forfea €91, B4, -0, Fa, TAFeraE giear (Fet a1 I=AT A7 Zede
T HATSA) AT I T T 6 ATEAT | o SAT0(r i forferg "= &t 3o § 39 9¥ ¥t &9 F “@rer
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JeaTeaT” fRfeaa gr | §9 iy “srearaeas” €t FHrfRma frar strowm | S st a1 g afEas 9ok
it qated et ua At grer qodt it STustt s e T § SHeE Tearestnor ST ST |

(3) @I H@AT H AT G FHIETE TATAT, ST @I TATEAT HAAT IT0T HdT 8, LA I9H [T T
AR T GTH TATEATT TN Feh QL G2 FHT ST TATEA 7 37 fafagw (1) iz 37 f&fqaw (2) %
FTE | AT HATAT qoremiAt 9% e F |

(4) BT FRATL TATAH TLd AT TATEATT 6 TATAT & § STAFATA 0 97 A=ieq gataq qeqwed
T I AT H=AT § BA9AT F qreww F giea w39 i v S| fAsita, o ar fsre T et
TIAT % TE T | g TAT ITH HEA e a7 sqfate gl

(F) TTT TATEATT LA AT G FICATT TATAT HT ATH

(@) T FT ATH, AT qTH, T F AHR, 99 377 Fe Teqr, At i arira, .. ada 9 ST 2
T AT | I ITAT AT |

(T) @T=r § WO AT Ieera e AT UH TATEATT & A1 |
) “TTANT 7 FL” I |

T.) TETEST FAATAAT 3T FTLATE |

=) a8 T AT A3l &l @t T 4T |

) STFTFAT FILT T ST FTAT FTLATE |

(ST) STe=T o o0 |0k |47 |

(5) | FILETT TATAT TeAT 1 ATCd % A 5 F FaT TeAT FT T T AR q&F FHIAITAT
SfereRTeY, AT @Ter 2T i AT STIEReor AT T T o TSAST & Grer GLeAT AFT & FT i av |

Forta, faeqa =ter Afe sruferd g1 a1 S7 Te=Taadt &9 & YE&qd (a1 ST qhT |

9. yATEaT TRt e, —(1) @Ter FXET T g ATLTT FO FoF AT 6T Tt =9
T B Y&l § 3T a8 e FAI® AT, AT 9T 2T ST AIE JIeeor 1 57 7 89
TTSAETT & T LT ATLAFT I TATEATT ol SR T GAAT & & (7T Srafersh Arieerfashl [are Seqa H |
Ut Rqret &7 e wEA A sgied I qedTg U a1 AT SHT SARAAT T AT ATAFEN, ATATT Gre
AT ST AT ATFAHTOT AT T[T AT H TSTGT 6 T GLAT ATFT 1T TATEaT it gaterq efterar am
AT % sen 9 fatafdee e s

(2) T TF o st fafAfdse 7 fBrr smo ar B soreas ame § 9R) T 8, Yo et
e & gt 2 # or fafafEse g=a siafdee grft |

(3) sreaTeaTe wrfeafa fdret 1, FenfRafa, oo @ w7 3 ST, S« e # qeT #Earad
STTErRTEY, T @Ter LET ST {Ia TTTAHT0r AT T AT §F ST F T AT g g1 TATear
FT & Y =T S0 AT T B

(4) T FTLATT TATAF & FTHITAT ATARTL, ATCAT G GLEAT ST AT TR0 AT TF AT 6

TSTEAT % G GLAT AGFT G0 AT TATRATT, TA1 6 FRT [0 7 a9 % o7 @rer Jedream™ %
I 37 Ut ZEqTaSt 7@ |

(
(
(
(
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10. & THST.—(1) TTH FRAT TATAF TG @I T het UH &8 § A7 FAT ST ey
I @I | TIF g 3T I UF oad wle & q1 T i SOl S 9% 7 e |, "’ ST &
ForT srorE Tegge T T et foraT g |

(2) BT FRATE TATAS TAZLT [0 T GTET % Tal ATHAE L@ Sree Faq dATe §e&dT, 99 e, IF
FT AT, Fie A, AT & aee, sEae i e, § 9@ ST qaiad i a9t afed e § |
St st Jorett 78 gRFa Fe F fore Suasy grft o seggzor B @ aren #7 s g2 o mw
g 3T S AR HT ATHTTET 6T T |

(3) T FLATT TATAF TATEAT (3T T GT FT TEl HT T AT IHHT TH: THEHRLOT T T, IS
T FTAITS ATIHT, ATLA T GTT GLEAT ST ATAF ATAHTOT GIT SAATT AT T | T 377 qTHeAr o
G FLATT TATAT U GT & I AT G HAITAT ATARTL, ATATT @I AT 37T AT AT 6
TITHET | AT FT | UH IS o I AT UF ATHer@ @1 ST |

11, 999 TATEA RAE.—(1) @& FRAR T G0 FEITAH AR, A @rer R i 796
TTTErR0T T @ TATEATT ST % I 21 & T99Tq UF T¢F TATEA (Ya1E TEqa HT qrieh Tearedr
TERATSAT T STATAT e o Ao o (10 THF FF1IT ST 95 |

(2) =HF ATATFT G TATAT & (7T I HTILO 6T T FIAT, FHET At [T A1 A #29 F
fora Y € FEaATS Y T FEAT AeTF R oIk HTL0T TAT TATEA T FAT T=T |

12. TATEATT T GHTIT.—(1) G FLATE TATAF T&F FIAITAT ATARTL, ATATT G LT 3T qIHAH
TTFEEROT ol TATEATT STt e 7 999 YAt RAIE % 97 T2 THIOG Fd gU 1o ScATearT THrar

o, forfea sI2rer T=qa Fh TATEaTd Hl FHTT FLd FT AL F T | FAq0g dAggAr 3 # fafafase
& # THRAT ST 7

(2) ToFHT SaTEaT & 99 JETE RAT ST ST S T FATAE ST, WA @ AT ST
ATAF WTTErFor a8 sraemiid ¥ f& 7 freare a7 giaagea g % yoamear™ & qefi= @rer &y ger 2 @
g si/ar aqf=a Ofa & a1 Mdem w2 o @7 8 3o 78 giefesa w31 % fore waw 3w v g o v
AT T T g1 3T U forfd S9=eT @rer F1aTT T=91ee S @re FIET TaTas® g7 foed e Teqa

T & AN ACATE & HIAT AS(T SATUIT | G FRATE TATAT Teq9AT HTHIT FRAT6H AT (R T T qha T
gl

(3) STEHATHTANE ST sl 29T |, H&T HTAITAH STTAFRILT, AT @I LT 3T ATAH TTEFHT FeTT
o e, STTRrger A1 s e fAfesd Fars °rer FTeET THTeE I FA 9 6= T qhT |

13. AT HIATS.—ATT FIAT TATAT H&T FIATTAF ATIHIL, AATT G GLEAT T ATTH TTEHIT
T TeATEATT TOT g & FATefte et oft 2o § searea F @ g & A fiw | @ uw fe weqa wa,
Sraw fAeaterted g=eT g, oo -

() ot afefeerfaat, Rree Freo yerear B T ;

(@) @T FILETE T=TF 10 A7 T8 FeArs, forae siasta y= =AW &;

(3T) ZeT &Y Ta<er ® GEITq 9= o (Saor &1 I

(%) TeaTeaT & i (ara| BT T, A R T, R w21 i 9T et
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(F) TS0 Th0 T T=fer T To FT /AT TGl FIA F AN o q7 T & (e it f@fer ; =i
(=) wiarsy ® gueT fit Eergfed w7 Farr #3 & forw st #39 F forg seartag wrears |
14. QT FHILETT TATAF T IcqaTAed.—(1) G FILETE TATAT o TTE I QTN FILAT ol TEATT FHLeA i
TUITAT ERTT, Toreg Svaiv @rer &t i &t ¢ |
(2) AT FIRET TATAH, 75T AT G AT & @I AT ATLFT 6 91 G % fAfiase 9= 7 q1e AT
Tz, et T argfe e & 71 gl v € 2, g @ fhw v sirfew & g= F o a6 W aeq F o
T ST ATAT FTLATS o6 (7T FZINT L |
(3) BT FRATT TATAS ST, TATRAT, T AT T TS % @I LT LT T AL AT ST
T g s a7 farawor & @rer & gerus |
15. TS IT T TSN FT GT GLEAT AT T ST —(1) T5T T HH ST HT Gl AT ST,
T FRATL TATAE 6 TATEATH T THLL FHT ST GTT HIATE TATAF il TATEATT Aaqradt =T Jreq
FIA o TLAT TATEATT T G FATE TATAS I HAT F [HOAT FOMT {7 ag Featetaa & forg ofF
IeqvaTAT g, 71 . —
()  ITATEAT ¥ FAFTET ATT A T AT AT AT FATLTT @I FT AT FY,
aferfaaw & IUEEt F AqHN FATS T ST GT ITEHRET % A7 9wmet &, i o sufera 2,
QT FTLATE TATAT ol UH G o TATEATT 7 GLH9T o o o

(i)  TeATEATEl |, ST IUTTET Fqaterd g ¥ gl UhT AT Tuferd 8, @rer Fear 9 &
TR F HITRAT T SUANT & o7 qEa HITS AT s JAmT T 3T ST & o o ;

(i) 9 9 Fg AFATRA FLar g o Grar Fan T3 @rer & TATea™ ff Torasfierar &7
qfe= FeT & wemd 8, e i w=erd Fe ¥ foru ;

(iv) HTH T AATALTRAT & T Tgd gU AT =l Terfa f Fdre 7 sgfed a2 sAqaer 3
F TorT i @Ter AT T it TATEATT YA T JiA 12T e 6 o |

(V)  TCATEAT & qUT F2d | T FHILET TATAT T TILA0 FIAT 3T IThT TeATearT v Fi1
fererTor AT |

(Vi) 9T H SAETOd @rt & oI, ST o TSl § YATEd T R 0 3cTE 8 AT el 9 |
T U U T YATEA F AT g Ar Atd F 9§ qeligd § ST WIed & A 9 6,
G VTS AT ST AT 9 ITSTEAT T @I LT AFT Faed Gral FIE TATAF & a1
TR H UH IA1&T & e & 0 97 qeq9 a1 =000 9% [T qEER0 & forg It [t v
AFYTIOT FIM S AATAT =Tt & forw yeareate T it QA iae s H 37 Sara w4 are
TN | U TeATEATT F Hael H Faresd YTARTAT Fl AT Gl T% TS, TETT F4T |

(2) TTST AT HF TASALAAT T QT GLAT ATLFT @I TITAFTET Fl TATHRT T6AT 6 [Hoarad & f@auT 7 giea

T 3T UH ST T ATA HI, ST GT AR T THA |

16. @I AT &1 S@ETAE.—(1) @ TEF, 5T 7 89 TSTe=1 FT are qeer SFd Hi0
TATEATT ATSAT & ATITad § ANGL Sl THaeqv F3M a97 gl Aa9TF gl ag @ FaT Tl g
T Y TS G ATt T GeaieheT T ST TAT TR STEer 29T |
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(2) |T=r TTTEHTET @ TATEdTd Tee’ ATHE Ja AT U IaeT w1 TedF TATEATT 6l AT
A & [o1T SliY UH TATEATH & [A0T § ITHFATA I AT & & [oI7 U TAToree qg=1 §ear & |1 a1
FFETSE IL TATHUT HT |

(3) TN WTTEERTL TATEATT T WY T TATE HT T Tg (9= HY [oh Treetsh I TTEIATT AT Far
F A 9T 9T F3d gU ST g9 & AU | 9q% A Dl aeTHdl g A ag S ied gy wan
TATAS (TATAHT) T T T T |

AT 1
[@ fafa=m 6(3)]
QTN TATEATT gAT
T H,
T AT ATF, 5T AT HF TSTET .o |
1. GTT FLATE TATAT FHT AT
2. I AFT FT AT, TIATH 3T 9% F =417 o
He AT ST AR
3. Fafatera @rer it wg== () T T ATH
CEIEKLE]
(M) AT #F aE
(

4. TATEATH % FTI07

5. At =i gffRafaat, ™o s s & 1
AT =TT AT

6. twuauR FfafFaw, Faw a1 edfiv a9 U
Rt F SUae F Socud T Thd

7. F9ET & RO F39 arer swtaq & AT, Teq™
SfI¥ AT AT TATRIA AT

8. FT Frs Tt fhw rw €, a7 39k TRy

9. Seqtfea/ffAfHT arer #it Fa wran

10. TH 3T [T @I FRAR T AA 19

1. G @1 | @I FRAT TATAFH/A T
= U fAfafera searat i 9, FEarest q9q Afgd

12. YeATEaTe §912 AT 9T (Ff% T8 & 9 w7 «F
TS ) AT TG A T JEATAT G9 F
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AIgA/TEqT AT AT

13. g B il T FRATS T AT & fou
SEATTT ATSHT

14, FTE 7 TEIT AT

* g T OFTed g1 Al FIAT Y offe 3uTag #7 |

TEATAT ST &
GIRAC]
LA 2
[3& Bt 9(2)]
T JeATEa T yrieet Rare v
ara
JeaTeEaT & forw @rer yrfersrer fit Rder gear
1. |=E=ETAm
2 FIAT T AT
3. EICIE
4. IH/ATe/TE FETT
5. | FfRwto/Aster fi aa
6. |
7. | A
AT 3. —H&T FIATTAH ATGHT, THUTTHUSATS /T GRET YHT, ST AT G Tsqe T
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MINISTRY OF HEALTH AND FAMILY WELFARE
(Food Safety and Standards Authority of India)
NOTIFICATION
New Delhi, the 18th January , 2017

F. No. 1-59/FSSAI/2009—Whereas the draft of the Food Safety and Standéfded Recall Procedure)
Regulations, 2015, were published as required lbyseation (1) of Section 92 of the Food Safety Stahdards Act,
2006 (34 of 2006)\vide notification of the Food Safety and Standards Arthh of India number F. No. 1-
59/FSSAI/2009, dated the r2'2Apri| 2015, in the Gazette of India, ExtraordinaBart 1ll, Section 4, inviting objections
and suggestions from the persons likely to be tdftethereby, before the expiry of the period ofystays from the date
on which the copies of the Official Gazette contagrthe said notification were made available ® plblic;

And whereas the copies of the said Gazette were meailable to the public on the'2May 2015;

And whereas the objections and suggestions retdieen the public in respect of the said draft dlagons
have been considered by the Food Safety and Stsdathority of India;

Now, therefore, in exercise of the powers confébg clause (m) of sub-section (2) of section &ireith sub-
section (4) of section 28 of the Food Safety armh&rds Act, 2006, the Food Safety and Standartisofity of India
hereby makes the following Regulations, namely: -

Food Safety and Standards (Food Recall Procedure)egulations, 2017.

CHAPTER-I
GENERAL
1. Short title and commencement.—{1) These regulations may be called as the Fooetysahd Standards (Food
Recall Procedure) Regulations, 2017.
(2) They shall come into force on the date of theirligakion in the Official Gazette.
2. Definitions.—(1) In these regulations, unless the context otlservequires,

(@) “Act” means the Food Safety and Standards Act, 2006f (3d06);

(b) “food chain” for the purposes of these regulations includes fomdlved in manufacture, processing,
distribution, sale, import and export;

(c) “food recall” means the action to remove food from the markeingtstage of the food chain, including
that possessed by consumers;

(d) “food recall plan” means the procedures and arrangements that dfsiness operator shall have in place
to retrieve food and food products from the foodinhf a problem arises.;

(e) “food under recall” means the specific lot or batch or code numberoafdfproduct that has been
determined by the Food Authority or the CommissiafeFood Safety of the State or Union territorytioe
Food Business Operator as not in compliance wehAitt or rules or regulations made thereunder;

() “recall alert” means any alert issued to the public by the Chieécutive Officer, Food Safety and
Standards Authority of India or the CommissioneFobd Safety of the State or Union territory or Hued
Business Operator under intimation to Chief Exeeufficer, Food Safety and Standards Authority of
India and the concerned Commissioner(s) of Foodt$af the State(s) about the food under recall;

(g) “traceability” meansthe ability to follow the movement of a food aridhrough specified stage(s) of its
production, processing and distribution;

(h) “unsafe food” means food as defined under clause (zz) of sultiordd) of section 3 of the Act.



[« 11l —@ve 4] HRA h1 ASUA : STHIYRO 13

(2 All other words and expressions used herath r@ot defined but defined in the Act, rules orulaons made
thereunder shall have the meanings assigned &athe in the Act, rules or regulations respectively.

CHAPTER-II
OBJECTIVES

3. Objectives of the food recall procedure.-4) Ensure removal of food under recall from &ges of the food
chain in accordance with section 28 of the Act;

(2) ensure dissemination of information to coneeroonsumers and customers; and
(3) ensure retrieval, destruction or reprocessingod under recall.
CHAPTER -1l
SCOPE

4. Scope of the Food Recall Procedure. Fhese regulations shall apply to the food or foomtipcts that are determined
or prima facie considered unsafe and/or as maypéeifeed by the Food Authority from time to time.

Explanation: Food articles which require the mandatory mentbrstatutory warnings related to consumption being
“injurious to health” may not be treated as undafil as part of any recall plan unless they areifipally determined
unsafe and injurious to health.

CHAPTER IV
FOOD RECALL PROCEDURE

5. Initiation of the food recall process.—1) Every food business operator shall follow faedall procedure
including complete process of recall, post-recgtlart, and follow-up action in order to ensure effectiveness
of the recall and prevent recurrence.

(2) The food business operator shall initiateaall process to fulfill his responsibility in ardance with section 28
of the Act.

3) The Chief Executive Officer, Food Safety and Stadslauthority of India or the Commissioner of Foddfety
of the State or Union territory or both may dirtde food business operator to initiate the recaltess.

(4) The recall process shall also be initiated essalt of reports or complaints referred to thedfusiness operator
from any stakeholder and if food business operd&ermines that there is a need to recall. In thseood
business operator does not respond to the comptamtcomplainant or the consumer may inform théfCh
Executive Officer, Food Safety and Standards Authaf India or Commissioner of Food Safety of thmte
or Union territory or both who will take steps tetdrmine the need for recall and instruct the corestfood
business operator regarding the recall, who sleaidund by such instructions.

5) It is the responsibility of all the food buess operators in the entire food chain to implentieatinstructions
relating to food recall. Failure to do so shalldenthe food business operator liable to actioprasided under
the Act or the rules or regulations made thereunder

(6) When a food business operator refuses to wakkee recall directed by the Chief Executive Offi¢deod Safety
and Standards Authority of India or CommissioneiFobd Safety of the State or Union territory or vehthe
Chief Executive Officer, Food Safety and Standakdthority of India or Commissioner of Food Safefytioe
State or Union territory has sufficient reasondetieve that additional measures would be requivetiake the
recall effective, or determines that a recall &ffiective, or has a reason to believe that unsadd fs continuing
to be manufactured by food business operator, tiief Executive Officer, Food Safety and StandardshArity
of India or Commissioner of Food Safety of the &t Union territory will take appropriate actios jprovided
under the Act, rules or regulations made thereuaddrthe food business operator shall be liablsdoh action.

@) A recall of imported food may also be initiated the basis of reports of health and food autilesrior from
information received from such authorities or ibiherwise comes to the notice of the concernelboaity.
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(8)

)

®3)

(4)

)

®3)

(4)

Q)

)

The initiation of food recall shall not preckuthe Chief Executive Officer, Food Safety and 8&xds Authority
of India or Commissioner of Food Safety of the &tat Union territory from taking further regulatoagtion
against the concerned food business operator abeequired under the Act.

Operation of Food Recall System.{2) The food business operator shall maintain ¢eel fdistribution records
which include the names and addresses of supg@igiscustomers, nature of food, date of purchade, afa
delivery, lot number, batch code, pack size, brsamtie, date of manufacture, date of expiry and lefstre date,
and shall maintain such records for a period of yerag from best before date or the expiry datepgdicable.

In case of alcoholic beverages where declaraifobest before date is exempted under food saéepylations,
one shall maintain records for a period of two gdesm date or month of supply from the manufacture

The food business operator shall submit infdionaas specified undedchedule 1to the concerned Authority
immediately but not exceeding twenty-four hoursrfrthe time it comes to his notice that such foaglires
recall in accordance with the provisions of thesgutations and initiate the recall exercise, sudbrimation
alert(s) may be sent by quickest means of commtioitancluding fax, e-mail, and speed post. The
Commissioner of Food Safety of the State or Uniemitbry shall inform the Chief Executive Officefpod
Safety and Standards Authority of India within tiyefour hours of receipt of such information.

The food business operator shall stop distidoudf food under recall and also stop its produrciif necessary,
without waiting for any instructions from the Chiekecutive officer, Food Safety and Standards Auith@f
India or Commissioner of Food Safety of the Stat&mion territory so as to ensure that consumestga$ not
compromised and he shall contact everyone fromratvematerial vendor to the final consumer of thieeed
food by written communication, phone, e-mail, faxa combination thereof, notify the suppliers ang other
relevant retailer or trade association and immedtjatdentify all required product details along kwiany
additional details which would facilitate speedgritification and recall.

Food Recall plan.—1) All food business operators engaged in the rfature or importation or wholesale
supply of food regulated under the Act must haveuo-date recall plan. The food retailers arerequired to
have a food recall plan, unless they are also estyagthe manufacture or importation or wholesalepty of
food.

Provided that food businesses in the food servemtos such as restaurants, caterers and takeaivdy goe
exempted from having a recall plan unless theyran@ing multi-outlet food business chains with greged
manufacturing and distribution network.

The food retailers and food businesses in tiel fservice sector, which do not require to havecall plan,
shall remove the recalled stock from shelves ahgmet to the manufacturer, importer or wholesaed must
ensure that food under recall is separated andifigehfrom other food until it is disposed of ic@rdance
with the instructions provided under the recallnpla

The recalling food business operator(s) shatmiulate a detailed recall plan as part of thewmdfsafety
management system as per the guidelines that magred by the food authority from time to time.

At the time of actual recall being carried othe food business operator shall submit the detafil the
implementation of the food recall plan to the CHisdecutive Officer, Food Safety and Standards Athaf
India and the Commissioner of Food Safety of treteSor Union territory taking into account the fosafety
aspects, supervise the recall, assemble data pod on the completion of recall.

The food business operator(s) shall ensuretéfeeimplementation of the recall process as performulated
recall plan.

Recall communication.—1) The food business operator initiating a foodatieshall promptly inform food
business operator(s) in the food chain includingsconers about the recall.

Such recall communication shall be through temitcommunication, phone, e-mail, fax, print meeiactronic
media (TV or Radio or Internet or combination) arcenbination thereof and in case of written comroation it
shall be conspicuously marked “Food Recall”. Thengwnication shall also be marked “urgent” and tetem®
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®3)

(4)

®)

)

®3)

(4)

10.

)

®3)

calls or other personal communication shall be icowfd by one of the above methods and documenteah in
appropriate manner.

Every Food business operator in the food chdia receives a recall communication shall immedjatarry out
the instructions detailed therein by the recaltiating food business operator and extend the Ireoahll
concerned stakeholders in accordance with subatgns$ (1) and (2) .

The food business operator shall promptly imfadhe consumers in the affected area of the foodllréhrough
press release, letters to the concerned partiegh@rtisements in the media and such press reltsdts, or
advertisement shall be in the form of ‘Food Reblgitice’ and shall contain the following informatiamamely:-

(a) Name of the Food Business Operator recalling thd;fo

(b) Name of the food, brand name, pack size, batchcadd number, date of manufacture, used by date or
best before date;

(c) The contamination or violation in the food or reasar such recall;
(d) “do not consume message”;

(e) Health warning and action;

) The places or outlets where the food is found,;

(9) The action to be taken by the consumer;

(h) Contact number for queries.

The food business operator shall respond teoiemie any from the Chief Executive Officer, Fo8afety and
Standards Authority of Indiand Commissioner of Food Safety of the State ombnérritory within twenty-
four hours of the receipt of the query. Howeveadet! data, if required, may be submitted subseityien

Recall status report.—1) The food business operator shall determine lnenethe recall is progressing
effectively and shall submit periodic status repdd the Chief Executive Officer, Food Safety andn8ards
Authority of India or Commissioner of Food Safefytlee State or Union territory to inform them oétprogress
of the recall. The frequency of such reports shallsubmitted once in a week or as otherwise spdcify the
Chief Executive Officer, Food Safety and Standakdthority of India or Commissioner of Food Safefytioe
State or Union territory based on the relative nogeor gravity of the recall.

Unless otherwise specified or not applicableaigiven recall case, the recall status reportl sfwatain the
information as specified i8chedule-II.

Recall status reports are to be discontinuednathe recall is terminated by the Chief Execu®fécer, Food
Safety and Standards Authority of India or Comnaissr of Food Safety of the State or Union territoryoth,
as the case may be.

The food business operator shall retain pr@pel complete documentation on food recall for iotipa and
verification by the Chief Executive Officer, FoodfSty and Standards Authority of India or Commissioof
Food Safety of the State or Union territory or hath the case may be.

Food recovery.-1) The food business operator shall store thewered food in an area which is separated
from any other food and is identified by a labedtplincluding prominently that “RECALLED PRODUCT NO
FIT FOR HUMAN CONSUMPTION”.

The food business operator shall maintain ateurecords of the recovered food including theirdumber,
batch code, pack size, brand name, date of manuéaalate of expiry, best before date, and alltedlalata.
Proper recording system shall be available to enthat recalled food is retrieved and its detaisracorded.

The food business operator may correct orroegss the recovered food, if permitted by Chietdinive
Officer, Food Safety and Standards Authority ofigndn all other cases, the food business opesdtall ensure
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11.

)

12.

)

®3)

13.

14.

)

®3)

15.

disposal of such food in consultation with the Gligecutive Officer, Food Safety and Standards Aritis of
India. A complete record of the disposal of suabdpict shall be maintained.

Post-recall report.—1) The food business operator shall submit a psll report to the Chief Executive
Officer, Food Safety and Standards Authority ofidgndfter completion of the recall process so asnable the
assessment of adherence to the recall procedures.

In addition, it is necessary for the food bes operator to investigate the reasons that ledidb recall and
taking action to prevent recurrence of the problem.

Termination of a recall.—1) The food business operator may request terromatf recall by submitting a
written request to the Chief Executive Officer, Bd®afety and Standards Authority of India alonghwitcall
status report or post-recall report certifying ttteg recall was effective. The request may be niadbe form
specified inSchedule-I11.

A recall may be terminated when the Chief Ex@euOfficer, Food Safety and Standards Authorifyiradia
determines that it is reasonable to believe thatftlod under recall has been removed and/or didpoan an
appropriate manner and that steps have been takensure that such incidents do not recur and #ewri
communication shall be sent to the food businessatpr within two weeks of the request submittedhgyfood
business operator and food business operator sameenormal operations thereafter.

In case of unsatisfactory reports, the Chieddpive Officer, Food Safety and Standards Autliaftindia may
consider further action like stepped-up inspect&gizure or any other legal action against the foosiness
operator.

Follow-up action.—The food business operators shall provide the Chiefcutive Officer, Food Safety and
Standards Authority of India with a report as sasm recall is completed, in any case not later thaty days
after the completion of a recall, covering thedeling information, namely: -

@)
(b)
(©
(d)
(e)

(f)

the circumstances leading to the recall;

the action taken by the food business opemttuding details of any publicity;

the extent of distribution of the relevawatch in the country and overseas;

the results of the recall (quantity stbck returned, corrected, outstanding, etc.);

the proposed method of disposal or otherwiseecélled stock with record of destruction and/orrection;
and

the action proposed to be implemented in futorprevent a recurrence of the problem.

Responsibility of the food business operator.{%) The food business operator shall have procesdarel
systems in place to identify the food businesseghiom they have supplied their food.

The food business operator shall collaborath thie Commissioner of Food Safety of the Statdr@on territory
or the Food Authority on action taken to avoid educe risks posed by the specific batch or lotoolecof food,
which they supply or have supplied.

The food business operator shall remove thd fomm sale or distribution, when requested by@leenmissioner
of Food Safety of the State or Union territoryloe Food Authority, as the case may be.

Responsibility of the Commissioner of Foo8afety of the State or Union territory.—1) The Commissioner
of Food Safety of the State or Union territory slapervise the recall by the food business opegatid inspect
the food business operator’s capability of recérareceiving the recall alert information andabtalso be
responsible for the following, namely:-

0] inspect the suspected or determined unsafe fo@a edteiving complaint from the consumer, take
action as per the provisions of the Act and adtligefood business operator, in consultation with th
Food Authority wherever required, to recall sucbdp
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(ii) to prepare and issue a media release for immeuakatdy the media in recalls involving consumers, an
where required, in consultation with the food bassioperator;

(iii) conduct audit checks when it is determined thatftod business operator is unable to ensure the
effectiveness of its recall;

(iv) give instructions on the frequency of reporting teadition of recall, subject to the urgency of taese,
and to monitor the recall progress of the food tess operator(s);

(v) supervise the food business operator in completioacall and assess their recall report;

(vi) as for the foods imported into India which are Hechproducts in other markets or where Indian made
foods are subject to recall or rejection in couriyexport and returned to India, the Food Autlyoait
the Commissioner of Food Safety of the State orobrierritory shall, in consultation with the
concerned food business operator, determine tieedfasuch products for disposal or reprocessing at
port or otherwise and shall review recall plantfer exported foods and advice the health authsriiie
the importing countries about such recall.

(2) The Commissioner of Food Safety of the StatéJoion territory shall inform the Food Authority @it the
execution of the above process and follow suchiingbns as the Food Authority may deem appropriate

16. Responsibility of the Food Authority.—1) The Food Authority shall guide and supervise @mmissioner of
Food Safety of the State or Union Territory in theecution of the Recall Plan and, where necesgtamyay
assess the relevant reports submitted by the fositidsss operator and give instructions as maydgresl.

(2) The Food Authority may establish a web basedlitfatitled ‘Food Recall portal’ on its websiteitlv a unique
identification number assigned to each recall fenitoring and to provide information to the consusnabout
such recall.

3) The Food Authority may also publicise abowt thcall when it considers that the public neede@lerted about
the health hazard depending upon seriousness déitiltion and it shall keep the concerned foodness
operator(s) aware of the same.

Schedule -1
[See Regulation 6(3) ]

Food Recall Information

To
The CEO of the Food Authority,
The Commissioner of Food Safety of the State oobJtérritory
Sr. Subject Particulars
No.
1. Name and Address of the food business
operator
2. Name, Designation and Contact details|of
person who should be contacted
3. Identity of the implicated food (a) Name of fbed
(b) Brand Name
(c) Date of Manufacturing
(d) Quantity of Food
affected
(e) Batch/Lot/Code
number
) FSSAI License /
Registration number
with a copy
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Sr. Subject Particulars
No.
4. Reason for Recall
5. Date and circumstances under which need
for food recall was discovered
6. Nature of violation of the provisions of
the Act, Rules or Regulations made
thereunder
7. Name, designation and address and
telephone number of person reporting
the problem
8. Has any testing been under taken; If yes,
results thereof
9. Total quantity food
produced/manufactured
10. Duration of food business for this product
11. Quantity of implicated product sold to the

food business operator/ individual in the
food chain with documentary proof

12. Copy of Recall Communication (if
already issued) otherwise proposed
communication and means/ proposed
means of communication

13. Action already taken and Proposed plan
for recall
14. Any other relevant information

* Please attach extra sheets, if space is inseffici

Signature and title
Date:

Schedule-I
[See Regulation 9 (2)]
FOOD RECALL STATUS REPORT FORMAT
Date:

Food Authority’s Reference number for recall

Name of the food

Name of the company

Brand Name:
Batch/Lot / Code Number:
Date of Mfg/ Packaging (PKD):

Phone:

N|o g~ wINIE

Email address:

Attention-CEO, FSSAI/Commissioner of Food Safety ofhe State or Union territory

I , the authorised representative.a........ (Name of the Company)
the following Recall Status Report regarding thevablisted food:

hereby submit
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1. Quantity related details of the implicated productbefore recall initiation:

(a) | Total quantity of food
manufactured:

(b) | Total sold to Food Business
Operator/individual in
distribution channel:

(c) | Total quantity of food to be
recalled:

(d) | Details in case quantities in row
(a) and (c )are different, (reason
thereof)

2. Communication:

(@) | Total number of Food Business
Operator /individual identified:

~

(b) | Number of Food Business Operato
individual notified:

(c) Method of notification (check all that

apply):
(i) | Letter
(i) | Phone
(i) | Fax
(iv) | Email

(v) | Other(s): Please spec

3. Food business operator response:

(a) Total number of food business operator /
individual responding:

(b) Total number of food business operator /
individual not responding:

(c) Total quantity of food dispatched to Non-
responding food business operator/individual end:

(d) Number of packaged units and its Sold Returned
quantity sold to and returned by eaChNumber
responding food business operator/
individual (as per traceability):

Quantity Number| Quantity

0] Food business operator/ individual

(ii) Food business operator/ individual

(iii) | Food business operator/ individual

(iv) Food business operator/ individual

v) Food business operator/ individual

Add more, if required
Total

Quantity of implicated product accounted for (Taealount in custody of firm, including that recallexpressed
as percentage of total implicated product):
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4, Effectiveness Checks:

(a) Total number required:

(b) Total number completed:

(c) Completion date:

5. Estimated Recall Completion Date:
6. Proposed method of disposal of recovered stock /aerd of destruction:
7. Actions proposed to avoid recurrence in future, ifavailable at this point
Yours sincerely,
Signature and title
Food Business Operator
Note:

1. Provide cumulative information.

2. The final status report to be attached with theaReermination request shall provide decided méthbdisposal /
records of destruction in point 6.

Schedule-lll
[See Regulation 12 (1)]
FOOD RECALL TERMINATION REQUEST FORMAT

Date:

To

The CEO, Food Authority

The Commissioner of Food Safety of the State oobtérritory
Food Authority’'s Reference No. for Recall:
Food Business Operator Name & License No. & Reggisin No.:
Product Brand:
Food Name:
Date Code: Batch No. Manufacturing Date / Packaging Date
Best before / Expiry date
Food Authority Contact: Bhon Email:

Ref: Request for Recall Termination

Attention-CEO, FSSAI/Commissioner of Food Safety athe State or Union territory
I , the authorised representafive........... (Name of the Company) state that the Coryplaas
initiated a recall of the above-listed product/prod on _ (date)  that extended to the ____ level. Proper

communications were made by phone, fax, email, arall personal visits, and records of these comratiaits have been
provided to your offices which are annexed along.
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2. All requested Status Reports have been filedid@ted if or not within the proper time-framesydathe latest
report is being submitted with this communication. (Food Business Operator) bslithe above-
listed product has been successfully recalled.

3. In light of this executed recall, | hereby resfuthat this food product recall be terminated.

4. The following Actions are proposed to avoid recocesin future:

Signature
Name and designation of Authorised Signatory
Name of the company
PAWAN AGARWAL, Chief Executive Officer
[ADVT .-lI/4/Exty./392/16(1870)]
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GUIDELINES FOR FOOD RECALL
Introduction

Food on sale for human consumption must be wholesome, unadulterated,
uncontaminated, properly labelled and fit for human consumption. Violation of the
provisions in these regards may lead to regulatory action against the concerned FBO

under the Act, or rules and regulations made thereunder.
food recall

Food recalls are an appropriate method for removing or correcting marketed food
products and their labelling that violate the laws administered by the regulatory
authority. Recall can be defined as an action to remove food products from market at
any stage of the food chain, including that possessed by consumer, which may pose a
threat to the public health or food that violate the Act, or the rules or regulations
made thereunder. Recall of food product is in the common interest of the industry,
the government and in particular the consumer. Recalls afford equal consumer
protection but generally are more efficient and timely than formal administrative or
civil actions, especially when the product has been widely distributed.

Manufacturers and/or distributors should initiate a recall at any time to fulfil their
responsibility to protect the public health from products that present a risk of injury
or gross deception, or are otherwise defective. Firms may also initiate a recall
following notification of a problem by Food Authority or a state agency, in response
to a formal request by authority, or as ordered by Authority.

Purpose of this guideline

The purpose of this guide is to provide an overview of how to develop a recall plan
and how to implement that plan in the event of a recall. It will assist in identifying
products which are unsafe that violate the Act, or the rules or regulations made
thereunder and enable recall of the product(s) from the market place.

Role of the Food Authority

The Food Authority’s main role in a recall is to monitor the progress of the recall and
assess the adequacy of the action taken by the FBO in this regard. After a recall is
completed, the Food Authority will make sure that the product is destroyed or
suitably improved. Where the recall is related to serious defects in the manufacturing
process, the concerned authority may review the license of the FBO concerned.

The Food Authority will publicise the recall when it is of the opinion that the public
need to be alerted about a health hazard or that clarification of the situation needs to
be made to allay public worries.



In cases of public health emergencies, the Food Authority may, depending on the
available evidence, alert the public before a decision on recall has been reached.

Role of the industry

Food Business Operators carry the prime responsibility of implementing the recall,
and for ensuring compliance with the recall procedure at its various stages including
follow-up checks to ensure that recalls are successful and that subsequent batches of
the food products are safe for human consumption.

If a food business operator considers or has reason to believe that a food which has
processed, manufactured, distributed or imported is not in compliance with the food
safety requirements, it shall immediately initiate procedures to recall the food in
question from the market where the food has left the immediate control of that
initial food business operator and inform the competent authorities thereof. Where
the product may have reached the consumer, the operator shall effectively and
accurately inform the consumers of the reason for its recall, and if necessary, recall
food product from consumer that have already supplied to them.

A food business operator shall immediately inform the competent authorities if it
considers or has reason to believe that a food which it has placed on the market may
be unsafe for the consumers. FBO shall inform the competent authorities of the
action taken to prevent risks to the final consumer and shall not prevent or
discourage any person from cooperating, with national law and concerned
authorities, where this may prevent, reduce or eliminate a risk arising from a food.

Food business operators shall collaborate with the concerned authorities on action
taken to avoid or reduce risks posed by a food which they supply or have supplied.

Food recall plan

All food business operators as prescribed in the regulation 7 of Food Safety and
standards (Food Recall Procedure) regulations, 2017 must have an up to date recall
plan as provided in Annex (Model recall Plan)- I. At the time of recall being carried
out, the FBO shall submit their detailed recall plan to the CEO, FSSAI A brief step by
step procedure and its description are as below.



Assemble the Recall Management Team

A4

Notify the authority

A4

Identify all products to be recalled

A4

Detain and Segregate all products to be recalled which are in your firm's control

A4

Prepare and distribute the information
of recall including Press Release

\ 4

Prepare the Distribution List

\ 4

Verify the effectiveness of the recall

\ 4

Control the recalled product(s)

A4

Decide what to do with the recalled product(s)

A4

Fix the cause of the recall if the problem occurred at your facility



Conducting a recall plan
Step 1: assemble your recall management team

At the very beginning of the recall the FBO should initiate the formation of recall
management team and assign the recall duties to each person and should ensure that
all members of the recall management team are informed of the decision to conduct
a recall and each member knows their responsibilities during the recall.

The team should include people responsible for:

Decision making

Quality assurance / technical advisory
Media communication

Complaint investigation

Contacting accounts

Food Authority Contact

Legal Counsel

N oLk W

The management team document should contain the following:

RECALL MANAGEMENT TEAM
NAME ALTERNATE BUSINESS AFTER HOURS RESPONSIBILITIES DURING
PERSON PHONE PHONE RECALL

Step 2: Inform the authority

Inform the concerned regulatory authority at the earliest opportunity, after an incident
is identified that may lead to a recall and should be updated throughout the process.
The information should include the following:

o adetailed description of the nature of the problem

e the name, brand, size, lot code(s) affected

» details of complaints received and any reported illnesses

« the distribution of the product - local or national

» when was the product distributed (specific dates)

 label(s) of the product(s) which may be recalled

» the total quantity of product manufactured and distributed

o the name of your firm’s contact with the authority

» the name and telephone number(s) for your firm’s after-hours contact

the detailed information is given under Schedule I of FSS (Recall Procedure)
Regulations, 2017



Step 3: identify all products to be recalled

It is the responsibility of FBO to ensure that all products which need to be recalled
are identified. In addition to those products directly affected by the problem, the FBO
should:

o determine if any other codes, brands or sizes of the same product are affected
o determine if any other products are affected

Step 4: detain and segregate products to be recalled which are in your firm's control

The FBO should ensure that all products to be recalled that are in your firm’s control
are not distributed and;

o determine the locations of the recalled product(s) e.g. on-site, at the plant, off-
site storage

o determine the amounts at each location

 identify and segregate products to prevent distribution

Step 5: prepare and distribute the information of recall

Informing the Consumer: - Depending on the extent of the recall, the company
concerned should inform the consumer of the recall at the earliest possible moment.
Information dissemination may take the form of a press release, letter to the
concerned parties or paid advertisement in the media. Sufficient telephone hotline
service should be made available to deal with enquiries.

Information within the Food Chain: - The FBO shall inform everyone in the food
chain from the raw material vendor to the supplier and any other relevant retailer or
trade association of the affected food by written communication, phone, e-mail, fax,
or a combination of thereof.

The press release, letter or advertisement shall be in the form of ‘Food Recall Notice’
and shall contain the following information, namely: -

e Name of the Food Business Operator recalling the food;

e Name of the food, brand name, pack size, batch and code number, date
of manufacture, used by date or best before date;

e The contamination or violation in the food or reason for such recall;

e “do not consume message”;

e Health warning and action;

e The places or outlets where the food is found;

e The action to be taken by the consumer;

e Contact number for queries.

The FBO must:

o complete the press release within two hours after being notified of the recall



o submit a draft of the proposed Press Release, if required, to the concerned
Authority for approval
» arrange for translation of the press release for concerned region

Step 6: prepare the distribution list

Keeping accurate distribution records allows to limit the recall to the specific
accounts that received the product being recalled. Using the distribution record
system, produce a product and lot code specific distribution list which:

« identifies the accounts that received the recalled product

e lists the accounts names and addresses, contact names
and telephone numbers

o identifies the type of account e.g., manufacturer,
distributor, retailer

Step 7: verify the effectiveness of the recall

The food business operator should determine whether the recall is progressing
effectively and submit periodic status reports to the concerned authority to inform
the progress of the recall. FBO shall submit the periodic recall status report once in a
week or as otherwise specified by the concerned authority

To conduct an effective recall, the FBO should maintain the food distribution records
which include Name and address of suppliers and distributors, date of purchase of
raw material, batch code, lot number and complete traceability from Raw material to
finished good.

The FBO must;

« verify that all accounts have stopped distributing and selling the
recalled product(s) product(s)
« verify that the recalled product(s) have been returned to the

Step 8: control of the recalled product(s)

The product is to be recovered to a central site, or in the case of widely distributed
product, to major recovery sites. The recovered product must be stored in an area
which is separated from any other food product. Accurate records are to be kept of
the amount of recovered product and the batch codes of the product recovered.

It is the responsibility of the FBO to ensure that recalled products do not re-enter the
market.

» separate and clearly identify recalled product(s)

» reconcile quantities and monitor returned product(s)

» record the recalled product(s) in Recalled Product
Records document



Step 9: decide what to do with the returned product

After recovery, products may be corrected or reprocessed before release to the
market if it is fit for human consumption. Otherwise the product is to be destroyed.
The action to be taken on the recalled product should be approved by the competent
Authority

e decide on the action to be taken on the recalled product
e.g., correction, re-export, destruction

o find out if the Authority wants to witness/verify that the
action has been taken

 verify that the action has been effective

» record the action taken for each product in your Recalled
Product Records document

Step 10: fix the cause of the recall

As the manufacturing firm that produced the unsafe product, it is your responsibility
for ensuring that all reasonable steps are taken to prevent similar recalls in the
future.

e put controls in place or revise existing controls to
prevent similar problems in the future



Annexure-I|

(Insert FBO Name)| Recall plan

In the event that if any of our products, that presents a threat to the public health or food that
violate the Act and Rules and Regulations made there under __ (Insert name of FBO)
__will protect public health by facilitating the efficient, rapid identification and removal of
unsafe food from the distribution chain and, by informing consumers of the presence in the
market of such food.

There is a documented recall procedure in place and this will be periodically tested to ensure

that it is comprehensive and fit for purpose in its ability to remove an unsafe food from
consumers and/or the distribution chain.

Recall Procedure

Introduction
This procedure states the action/s __(Insert name of FBO)___ will take to effectively manage

the food recall in case the food does not meet the requirements of the hygiene, safety and
quality of food as well as protect the health of consumers

An effective product recall will ensure that the unsafe or food that violate the Act and Rules
and Regulations made there under is contained and either destroyed or rendered safe.

We will refer to and follow instructions when required which are laid out in the following
documents:

. Food Safety and Standards (Food Recall Procedures) regulation, 2017
o FSSAI Website (www.fssai.gov.in)
. Guidelines for food recall plan

Roles and Responsibilities

It is our __ (Insert name of FBO)__responsibility to effectively organise and manage the
recall of food that presents a threat to the public health or food that violate the Act and Rules
and Regulations made there under and to formulate a broad level recall plan as per FSSAI
guideline on recall plan.

The recall co-ordinator for the site is __(insert name)__who has been given authority from
management to make recall decisions on behalf of __(Insert name of FBO)__. When a recall
is initiated, our actions in recalling the affected food/s need to be co-ordinated with the
___(insert the name of concerned Authority)

We shall notify __ (insert the name of concerned Authority)  as soon as a recall is
likely to be initiated. It is our responsibility to manage the recall by clarifying the food safety
issue and the exposure (who and where risk exists), and to provide details on distribution and
the method of recall.

The Recall management team
The recall co-ordinator __(insert name)__ will initiate the formation of a recall management
team and will co-ordinate actions with _ (insert the name of Concerned


http://www.fssai.gov.in/

Authority) and our marketing and distribution agents. Committee members will include
personnel from across our __ (Insert name of FBO)__ Typically the committee would be like

(Insert name of FBO) RECALL PLAN

Company name:
Address:
Phone No.

Products produced

RECALL MANAGEMENT TEAM

NAME ALTERNATE BUSINESS AFTER HOURS RESPONSIBILITIES DURING
PERSON PHONE PHONE RECALL

The recall management team is responsible for the management of all recall activities and to
adhere to this procedure. Duties of the recall management team are to:

assess the overall problem;

notify the relevant regulatory authority;

evaluate the hazard in the food and the extent of contamination;
determine a strategy to be followed,;

make decisions about product still in manufacture or in storage;
notify insurers.

Recall Actions & Documentation

The recall management team shall reference and follow the actions outlined in the Safety and
Standards (Food Recall Procedures) regulation, 2017 when we become aware a product may
be unsafe or food that violate the Act and Rules and Regulations made there under. We will
ensure that records of all actions and decisions and who was responsible are recorded and
retained.

Decision to Recall

The decision to recall will be submitted to _ (insert the name of Concerned
Authority)

Notification of a product recall
If the decision is taken to initiate a recall, we will notify:

o Senior management of __ (Insert name of FBO) __, supply chain personnel

o Food Authority.

o Anyone that has received our product, including distributors, wholesalers,
retailers and caterers.

J Consumers, via the media contacts included on our contact list.

The contact list must contain the contact details for the following:



o The products recall committee and senior management and key company
personnel.

Suppliers of all ingredients.

Downstream Food Business Operator and business customers.

Sources of technical advice and support including laboratory facilities.
Regulatory Authorities.

Regaining control of affected stock

The recovered product/s will be stored in an area that is separated from any other food
products. Accurate records will be kept of the amounts recovered and the codes of the
product/s. If the recovered product/s is unfit for human consumption, it may be destroyed or
denatured under the supervision of the company management and/or the regulatory authority
where legally required.

If the food safety risk can be safely removed from the recovered product/s through relabelling
or reprocessing this may be done once it is clear that public health will be protected.

Recall Status report

Periodic status reports will be submitted to the CEO, FSSAI after the notification of the
recall for assessing the progress of the recall.

The frequency of such reports will be determined by the relative urgency/gravity of the
recall and will be specified by the concerned food authority for each recall. However, in
any case the reporting interval shall not be more than 1 week.

The recall status report should contain information specified under Schedule II of Food
Safety and Standards (Food Recall Procedure) Regulations, 2017.

Post recall report

Recall management team will submit post recall report to the CEO, FSSAI after the
completion of the recall to assess the effectiveness of the recall.

In addition, ........ (insert the name of FBO) ... will investigate the reasons that led to such
recall and will take action to prevent recurrence of the problem.

Termination of a recall

........ (insert the name of FBO) ... may request termination of the recall by submitting a
written request to the CEO, FSSAI along with the latest recall status report stating that
the recall was effective.

The recall will be terminated when the concerned food authority determines that all
reasonable efforts have been made in accordance with the recall strategy and it is
reasonable to assume that the food product subject to the recall has been removed and
proper disposition or correction has been made commensurate with the degree of
hazard of the recalled food product. Written notification that a recall is terminated will
be issued by the Food authority to the company.



In case of unsatisfactory reports, the concerned food authority may consider further
action like stepped-up inspection, seizure or any other legal action, against the
........ (insert the name of FBO) ....

Follow up action

We...... (insert the name of FBO) ... will submit an interim report as soon as recall is
completed to the regulatory authorities within an agreed timeframe of the closure of the
recall in any case not later than thirty days after the completion of a recall. The final
report will include the elements outlined in the FSS (Food Recall Procedure)
Regulations, 2017.



